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Supreme Court Will Hear PIL On Convicted Polit

https://www.connexionblog.com/2023/09/supreme-court-will-hear-pil-on-convicted-polit/

Supreme Court On Convicted Politicians: The petition demanding a lifetime ban on
politicians convicted in criminal cases from contesting elections is to be heard in the
Supreme Court today. In this case, senior lawyer Vijay Hansaria, amicus curiae,
appointed by the Supreme Court, has given his advice. He has said in the report that
convicted leaders should be banned from contesting elections for the rest of their lives.

Advocate Ashwani Upadhyay filed the petition in the bench headed by Chief Justice
(CJIl) DY Chandrachud. He has challenged Section 8 of the Representation of the
People Act. It has been said that leaders who have been sentenced to two years or
more are being unfairly given concessions. Under this section, leaders who are
convicted in criminal cases become eligible to contest elections after 6 years. This
provision itself should be declared unconstitutional.

Convicted people have no place even in National Human Rights Commission or Central
Vigilance.

The Chief Justice’s bench has appointed senior lawyer Vijay Hansarian as amicus
curiae. He has said in his report that a person convicted in criminal cases does not get a
government job. If they are working, they are dismissed. Even in constitutional
institutions like the National Human Rights Commission or the Central Vigilance
Commission, a person convicted is declared ineligible for any post.

In such a situation, public representatives are also citizens of this country and this law
applies to them in every way. Therefore, convicted leaders should not be allowed to sit
in Parliament or Assembly and make laws for others. He should also be banned from
contesting elections throughout his life.

More than 5000 cases against public representatives across the country

The Amicus Curiae report also states that there are more than 5000 cases against
public representatives across the country. Of these, 2116 cases are more than 5 years
old. Maximum 1377 cases are registered in UP, 546 in Bihar and 442 in Maharashtra,
which have not been resolved.

There is every possibility that the Supreme Court may also seek answers from the
Central Government in this matter. While hearing this petition, the Supreme Court,
based on the arguments and the report of the Amicus Curiae, had ordered the formation
of special MP MLA courts in the entire country. This was done so that the cases filed
against the leaders could be disposed of quickly
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Sexual harassment panels: NHRC notice to sports bodies, ministry

https://english.newstrack.com/sports-news/sexual-harassment-panels-nhrc-notice-to-
sports-bodies-ministry-425661?infinitescroll=1

Giving the federations four weeks to submit detailed reports, the NHRC said non-
compliance of the PoSH law was a “matter of concern” which could “impact the legal
right and dignity of sportspersons”.

Taking suo motu cognizance of The Indian Express report highlighting non-compliance
of provisions under the Prevention of Sexual Harassment (PoSH) law by national sports
federations, the National Human Rights Commission (NHRC) on Thursday issued
notices to the erring sports bodies along with the Ministry of Youth Affairs and Sports.

The NHRC also sent notices to the Sports Authority of India (SAl) and the Board of
Control for Cricket in India (BCCI).Giving the federations four weeks to submit detailed
reports, the NHRC said non-compliance of the PoSH law was a “matter of concern”
which could “impact the legal right and dignity of sportspersons”

.Last month, the MC Mary Kom-led committee formed by the government that looked
into allegations of sexual harassment by some of the nation’s top wrestlers against
Wrestling Federation of India chief and BJP MP Brij Bhushan Sharan Singh pointed out
the absence of an Internal Complaints Committee (ICC), as mandated by the 2013
PoSH

Act.Also Read - Will changes in Indian World Cup 2023 cricket team help boost India’s
chances?0On May 4, an investigation report revealed that the wrestling body wasn’t the
only one violating the law.

Sixteen out of 30 sports federations — of disciplines in which India has participated in
the 2018 Asian Games, the Tokyo Olympics in 2021 and last year's Commonwealth
Games — did not have a fully-compliant ICC.

In a statement published on its website on Thursday, the NHRC said: “The Commission
has observed that the contents of the media report, if true, amount to a violation of a
law, and thus is a matter of concern as it may impact the legal right and dignity of the
sportspersons.”’Also Read - India-Pak World Cup ODI match tickets being sold for Rs 50
lakh!Besides the Secretary, Department of Sports (Ministry of Sports and Youth Affairs),
WFI, SAlI and BCCI, the NHRC has also sent notices to the governing bodies of 15
other federations, which are of the following disciplines: handball, volleyball, basketball,
weightlifting, yachting, gymnastics, table tennis, billiards and snooker, kayaking and
canoeing, judo, squash, triathlon, kabaddi, badminton and archery.Also Read - Know
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Uttar Pradesh T20 League 2023 schedule!“They have been asked to submit detailed
reports within 4 weeks including the present status of the ICC in their organization as
well as the steps taken or proposed to be taken to address the issue,” the NHRC said.

According to the law, the ICC needs to have a minimum of four members — at least half
of them women — of whom one shall be an external member, preferably from an NGO or
an association that works for women’s empowerment or a person familiar with issues
related to sexual harassment, like a lawyer.

After reviewing the official declarations of all 30 federations, The Indian Express found
that five federations, including wrestling, don’t even have an ICC; four don’t have the
stipulated number of members; another six lacked the mandatory external member and
one federation had two panels but neither had an independent member.



DAINIK JAGRAN, Gorakhpur, 16.9.2023

Page No. 15, Size:(10.98)cms X (9.10)cms.

HTAIIRI ol I Sgd FoT & AT

HFAIGRI Bl BT AN § ARGl (ol dg Y8l § 50dT a3 | TATERUT TRV, Sefary URdaH, el 5ueT 3R Wavid

e S 9 Tere £ 65 I Aeafter i ) a1 ¥ ¢ € for W g g Tofer € 3R
% VI B4a 400 ReRRd 3 & | ol ot 531 el W i & fort feeedt 3 20-21 fiaw
o T8 el T2 it et @1 61ep S T o < feadiia faftie wier @ aron & formd

%, o3t @l Tl STy A 4 JoF T Fe v 4

i foo it @ fvprae 2 s gfery < Swa Ruie W drag
I, Teiela TN 37T 310 3 1o o

@*@ﬁ

g WX & AHAITOR e fra o | BridH o1

) HRIoH T FHANTGR 3T 67 @1 # | 4 ¢
U AFAIER ® fafd= 72l W & arro &) fad

o1 1 | 7T IHIE oY UEad # i 3R gfora @ ATEETaT A SHerd = TG HaioR RN & e
M, TR T8l T el 98T ard e o | e 301 s 3 oidt arta ot | 491 € are &
<1 31 SR AR & ofd Hoedier ST T e
oALR AMANGR 3R ORR € cifta 35 27t s wr W@m%?ﬁﬁmﬁ q‘rﬁnaﬁﬁm%ri@lqﬁ—
WO &1 & W AMANGR 6 g8 ¢l SUi o aTesldt atd ol o R MUY el 9% Weel o o Hifew
dwE @& feeet # 20-21 % AR W EEH 9 o) oo @1, o & waEEEl SE R 9@ 81 e 39
i @ fGafic T9eM  o9FaReR & de df e I & OH I8 Be w1 deg O foun-fonel
R W MAaR A oS 87 =i 39 e =fey, 4 %9 A 9w - o

B g ?
—upEr Gfafee & F S

-3 WER R W &

o H Al @ A A # e H U Jg § R e WAH ARG died W 9dl ad
i o el ST T8 O 1 o SO S9 afey & ¥ &1 faftl 3w fAR W @
qHagER. SR & g1 SEE §) Ueel o@ g9 Al gHR el AT @ o &1 & 4 o g aifge?
T, TUH Uh o3d ¢ feH  ARY R oo O 39 O o3 W I W A ol & Fled 2R dfEH H wma fafaa
fafa fandi ¥ foram-fosf forprael & demn w0 ol @RI d o= a9 w1 oWE w4
fFr S 81 9 TR o e fod Ok BER O RN PP R W o fan-fEw s &
2019 H W B A1 FEl 400 F wgn REEd 39 ddw H o amm 9 @ T 2 Wy 9 W
WA FRAM F OFR AW R OO UE T @ d9d fom § eft @ faifa R @ FFoaR
o T 6 @ 9 3 9 offuw REEd ol €1 & owewe H dew Ovw o € @ = g
T3 e o260 T WMede eari 8§ o4 B g1 ee & o9 W W 50 deg |
qHagER o e € O 4 S ) SR ol femar foeell O # 4wk =@ @ ageE @ 3fua
O] STEM a9 @ 0§ fF 396 OFaeER W I OR e ar s e S @ A



HINDU, Online, 16.9.2023

Page No. 0, Size:(0)cms X (0)cms.

SC seeks NMC reply on plea that 70% medical colleges do
not pay or scrimp on stipend to interns

https://www.thehindu.com/news/national/sc-seeks-nmc-reply-on-plea-that-70-medical-
colleges-do-not-pay-or-scrimp-on-stipend-to-interns/article67311751.ece

The court was hearing a petition filed by a batch of medical interns who had served in
the Army College of Medical Sciences, run by the Army Welfare Education Society, in
Delhi

The Supreme Court on Friday sought a response from the National Medical
Commission (NMC) to a plea that almost 70% of the medical colleges do not pay
stipend to MBBS interns or pay an amount less than that prescribed in law.

A Bench headed by Chief Justice of India D.Y. Chandrachud said the NMC should
come on record whether the statement in the petition was true and, if so, what steps
were taken to ensure that the norms for payment of stipend to the young doctors had
been complied with.

The court said the NMC had to provide the information in a tabulated chart in its
affidavit.

Senior advocate R. Balasubramaniam, appearing in the case, said the National Human
Rights Commission, taking cognisance of the complaints received from students, had in
February asked the NMC to conduct a survey of the colleges to verify if the students
were paid the prescribed stipend for the hours of hard work they put in.

The NMC (Compulsory Rotating Medical Internship) Regulations of 2021 require
medical colleges, including private ones, to pay interns stipends “as fixed by the
appropriate authority applicable to the institution or university or State”.

The court was hearing a petition filed by a batch of medical interns who had served in
the Army College of Medical Sciences (ACMS), run by the Army Welfare Education
Society, in Delhi.

Welfare measure

Mr. Balasubramaniam, for the college, said the ACMS was run as a welfare measure for
the children of serving and retired Army personnel, and not a commercial venture. It had
also recently suffered a college fee cut. The senior lawyer said the college provided
facilities to students at a subsidised rate.
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However, the court said the mandate of the 2021 Regulations could not be breached
and interns had to be paid for their services. “Can you say we will not pay the students
because you are non-profit? It may be charity for you, but livelihood for them. We
cannot extract work from young doctors and not pay them. Not everyone would have
parental support,” Chief Justice Chandrachud said.

In its interim order, the court ordered the college to pay a monthly stipend of 325,000 to
its interns. The amount was fixed after comparing with the stipend paid by other medical
colleges in Delhi.

Noting Mr. Balasubramaniam’s submission that the stipend payment might financially
impact the college, the court asked it to approach the State Fee Regulatory Committee
in Delhi in a month. The committee may, depending on the case made out by the
ACMS, consider enhancement of the college fee. The Bench also suggested giving a
lump sum amount to the previous ACMS batch of interns who had approached the apex
court.
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https://www.jagran.com/news/national-citizens-are-very-conscious-about-human-rights-
says-justice-arun-mishra-23531397.html
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NHRC asks Balasore SP to appear in person

PNN & AGENCIES

Kendrapara, Sept 15: The National
Human Rights Commission (NHRC)
has issued summons to Balsore SP
to appear in person before the com-
mission November 2 regarding the
death of afisherman inside DRDO
range.

The NHRC took the stringent
step of personal appearance as the
SP failed to submit a detailed en-
quiry report. The commission also
asked the Balasore Collector to
submit a complete report or else he
will face the coercive action.

The NHRC passed the order
September 11 acting on a petition
filed by human rights activist

Radhakanta Tripathy.

Tripathy stated that one fisher-
man identified as Kamal Lochan
Majhi was killed while another
Padma Lochan Mallik sustained
injury, after being hit by splinters
of an artillery shell fired from a
Defence Establishment in Balasore.

Alleging that the fatal incident
took place inside the prohibited
area of Proof and Experimental
Establishment (PXE), a unit of
DRDO at Chandipur, Tripathy
sought for assessing the situation
and ascertaining the reasons behind
the mishaps, permanent steps taken

to curb such incidents and com-
pensation to the family members of
the deceased and the injured fish-
erman. he Balasore DM in his re-
port September 28,2022 had stated
that deceased Kamal Lochan Majhi
along with other persons entered
into the prohibited area (firing
range of DRDO, Chandipur), while
test firing was going on and sus-
tained injuries, which resulted in
the death of the victim. The DRDO,
Chandipur has been requested to in-
tensify awareness activities in the
nearby area of the prohibited zone
through public address system and

development of manpower in the vul-
nerable points including the sea
beds, wherein there are chances of
infiltration of human beings.

No monetary compensation has
been paid to next of kin of the de-
ceased. The Collector had requested
the Director, DRDO, Balasore and
Balasore SP on various occasions
to submit the detailed report, so
that the consolidated report could
be filed with the commission.

The Balasore SP however failed
to submit a report despite issuance
of summons July 4. The NHRC has
forwarded the copy of the pro-
ceedings to the DGP, Odisha for en-
suring compliance of the direc-
tion by the Balasore SP.



